IN THE CENTRAL ADMINISTRATIVE'TRIBUNAL[ JAIPUR BENCH,

JAIPUR
| Date of order: 273 .11.2001
02 Nco.204,/1997
Man Mchan Khandelwal =s/c¢ :Shri Radhey Shyam, wcrking as
Store Clerk grade Rs. 950-1500 under the Contreller of
Superintendening Officer, Indian Bureau  of Mines,
Makhupura Industrial Fstate, Ajmer.
..Applicant -
Versus
.o Union cf Indie thrbUgh Secretary to the Gevt.
of Inéiak Ministry éf Steel and Mines, Shastri
Bhawsn, New Delhi.
2. | The Cecntreller Generel, I.B.M., .Indira PBhawan.
Civil Lines, Negpur.
3. | Shri Keilash Chend Sen £/o Shri Heera Lal
werking as Asstt. Store FKeeper under the
Centrel of Superintending Officer, IBM, Ajmer.
:. Respcndents
Mr.N.K;Gautam,:ccunsellfcr the applicent
Mr. D.K.Swamy,'prcxy ccunsél tc Mr. Bhanwer RBReaari, tounéel
fer the rgspcndents |
CORAM:
Hon'ble Mr. S.K.Agarwal, Judicial Mewber
Hen'ble Mr. A.P.Nagrath, Administrative Member
ORDER

Per Hen'ble Mr. A.P.Naagrath, Administrative Merber

Ohe poet of Assistent Store Keeper was proposed
tc ke filled ‘ub in the Adjmer PReagional Cffice vide
notifjéatjon dated 27.12.1995 by process of open
conpetjtion amcnast  the ewployees woerking in verious

Divisiche/Secticns under the Indian Bureau Qf Mines in the



N

Ministry cof Mines. The cgualifications prescriked for the

post were 2& under:-

"1, Showuld have_passed Pre—Universjty cr 12th
standard, bhigher ~seccndary cr its équjvalent
‘evaminaticn . with mathemstics or ccmmerce cor
accountancy as cne‘bf the sﬁbjéct. |

2. Shoﬁld'héve three years' sérﬁice in Gevt.
Offices cr privete firmes of féputé jﬁ_handljng

varicus engineering cr technical stores.”.

The aprlicent and respondent No.3 elongwith cthers

)

participated in this'selection and respcndent No.3 &Shri
Kailash Chand Sen gct selected. The oapplicant has
challenged his selecticn cn tﬁe,grbund that ¢&hri Sen did
nct pessese the reguisite «oualificetions, inasmuch as, he

did net - have 2 vyesrs experience cf handling’ vsrious

engineering and technical stcres.

2. We have heard the learned ccunsel <n either

side and ala~ perused the reccords. We find from Ann.Rl

dated 24.7.19%97 thst represeptation of the aspplicant dated

15.10.1929% ywas diéposed cf hy 2 detsiled crder.'It'has

heen sfated therein that the Seleétjcn 'Coﬁmjttee had
satisfied iteself from the cevtificates that 3hri K.C.3en
ic B.Com. snd has an erperience of mcre then & years of
handling technicé] stores. The lesrned ccunsel fcr the
applicent ra2ised » plea that this conclusicn c¢f the
respcndents is not corrvect and he prlaced hefcre us scme
evperience certificates dsted 14,'15.6.35 and ]Q.lO.QS. We

have seen the cevtificstes. We &2 not find eany fCrce in




-t

A\

“the ccontenticn of the lezrned counsel. The Eelectien

Committee had satigfjed itself frewm.  the requicite

[¥1)
4

experience and thev h cenclouded that respondent MNc.2 did
poegess mwere than the reounisite experience. We have also

seen the ¢

1

lection  rproceedings znd we " find e krig gap

hetween the perfcrmencse <f the applicant vis-s-vis B3hri

K.C.Sen. The grecund taken by the app]jcaht is frivclous

and totally devoid of any merit.

3. _ The 0B is disrissed as having nc merite. No
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(A.P.NAGRATH) - /(5.KTEGARWAL)
Adm. Member o - -~ Judl.Member




